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ORDER SHEET FOR MAGISTRATE'S RECORDS 
DISTRICT: LAKHIMPUR 

IN THE COURT OF Addl. Chief Judicial Magistrate, 
Lakhimpur, North Lakhimpur. 

Present- Smt. Priyanka Hazarika Nair, AJs 

O RD ER 
08.06.2022: Case record is put up today on the 

strength of production of accused 

Satyabrat Lahan @ Babuli Lahan on 

arrest on the basis of NBWA issued 

against him. 

Seen the accused challan, arrest 

and inspection memo and the medical 

report of the accused produced before 

this court. Perused the case record. 

Copy u/s 207 of CPC is furnished

to the accused person in presence of his 

learned counsel. 

The accused person has vide 

petition No. 3138 submitted that he 

wants to plead guilty before this court 

for the offences alleged against him u/s 

279/338 of IPC. The accused person has 

also submitted medical documents, 

showing his reasons of absence on the 

Nai 08/06/>2 
earlier dates on the ground of severe 

illiness.
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Contd.. 
08.06.2022: 

Heard the accused person and the 

ld. Counsel for the accused. Also heard 

Ld. Addl. P.P. 

Finding the plea of guilt by the 

accused to be voluntary, the same is 

accepted. The accused is hereby 

convicted u/s 279/338 of IPC. 

Under the present facts and 

circumstances, I decline to give the 

benefit of Probation of Offenders Act to 

the accused person. 

Heard the accused person on the 

point of sentencing. 

Considering all, I sentenced the 

accused person with fine of Rs. 1000/ 
(one thousand) u/s 279 of IPC, and Rs. 

1000/- (rupees one thousand) u/s 338 of 

IPC. 

Later on, the fine amount of Rs. 

2000/- (two thousand) is deposited by 

the accused. The fine amount will be 

paid to the victim Md. Muntaj Ali as 

Compensation. 08/06/22 
Addl. ChiefAudicial Magistrate 

Let the fine amount be kept in the 

save custody of Nazir until further order. 
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Continued. akhimpur, North ialkhmpur 



Contd. 
08.06.2022:

The accused is accordingly set at 

liberty forthwith. 

Issue notice to the victim Md. 

Muntaj Ali. 

Fixing- s.012022 for 

appearance of victim and necessary 

order. 
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Addl. Chief 
Judicial 

Magistrate 

Lakhimpur, North Lakh1mpur 


